CENTRAL ADMINISTRATIVE TRIBUMNAL
PRINCIPAL BEMCH

O0.A.NO.1115/7004
Mew Oelhl. this the sth day of Mav. 72004

HOM BLE SHREI JUSTICE V.5, AGLARWAL. CHATIRMAN
HON BLE SHRI 5. A. STNGH., MEMBER (A

S, Bompal Sipnoh
S40 Shii Ilam Chand
Lincomes Tax OFfFios
Ranges - %1
Central Revenus puilding
New Oelihi. ce. ADDllcant
{(By Advocate: Shril Yatendra Sharma)

Ver sus

b, Uniton of India throuo
the Secretary
Ministrv of Finance
North Block
New Delhll - 110 001,

I

W2

2. Chief Income Tax Comnissioner
CoR.Buillding., I.F.Estate
HMew Delbd., P Resnondents

ORDER (Oral)

Justice V.5, Agoarwal:-

The applicant toined the office of reszpondent
no. /7 as & Peon in 1983, He was promotaed as a L ower
Division Clerk on ad-hec basis in 1994, For  Turther
promotion, it 1s stated that the concetned per<on ha-
to pass a  departmental Fest, According  to the
apnllcant. the number of attemnts are not Limited. e
had  oualitied all the napers excent one for which e

took the test but the rezult has been withheld.

£ It is asserted that in face of the aforesaid,
the result  should be declared and there i1s  1ittje
rcone  Tor not declaring the same and considering  Lhe

ko —<

anplicant in this regard.



Py

P The  applicant has submltted & renresentation

dated 77.1.2008, cony of WHhich 1€ Annesure A-1.

4, wWhen  richts of the re pondents are not likely
Lo be  attected, we deem 1t Unnecassaly to lasue @
otice  to  show cause while disuosing of the present

petltion,

it 1 directed that Fespondent no, /. woulrd

(Wi

cons i dey the said repbresentation and NAESS &1
appraonriate  speaking  order nreferably  within  two
months  of  the receint of the certifisd cooy  of ihe
bresent  or der and communicate it to  the anplicant,,

0. A, s dleposed of,

Te=ue DASTI al:n,

, m/Z A by

LSOALSingh) (V.S Aogarwal )
Member (A Chairmarn

fdkm f



